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GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-11(91)-TAX/GST/2020 Dated, Agartala, the 22nd December, 2020.
NOTIFICATION

In exercise of the powers conferred by section 164 of the Tripura State Goods and Services
Tax Act, 2017 (Tripura Act Mo, 9 of 20017), the State Government, on recommendations of the
Council, hereby makes e following rules Do w o aneod the Uripere St Coods sl Sorvices
Tax Rules, 2017, namely: -

1. Short title and commencement. - (1) These rules may be called the Tripura State Goods and
Services Tax (Twelfith Amendment) Rules, 2020

{2y Save as otherwise provided in these rules, they shall come into force with effect from the 15t
day of Oclober, 2020,

2. In the Tripurn Sime Goode snd Services Toar Fuoles, 2017 (hereinaier reforred o o the vaid
rules). in rule 46, for the fArst proviso. the Tollowing proviso shall be substituted. namely: -

“Provided that the Board may. on the recommendations ol the Council, by notification, specify-

(i) the number of digits of Harmonized System of Nomenclature code for goods or services that a
class of registered persons shall be required to mention; or

(i) = cluss o supply of gouds or seevices for which specifod uwmiber ol digits of Haooooised
Ewatem of Momencloture ende shall be required to be mentioned by oll registered toxpayers: and

{iii) the class of registered persons that would not be required (o mention the Harmonised System of
Nomenclature code for goods or services:™,

%. In the said rules, for rule 67 A, the following rule shall be substituted, namely: -

“67A. Manner of furnishing of return or details of outward supplies by short messaging
serviee focility. Motwithstanding any thing contaned in this Chapler, for a registered pomson who s
resrires] s Tormish n ™Al rehmnm under seclion 39 in FOORM GASTR-3R or a ™Il details of ourward
supplies under section 37 in FORM GSTR=1 or a Wil statement in FORM GST CMIP=08 for a tax
period, any relerence 1o elecironic Turnishing shall include furmishing of the said return or the details
of outward supplies or statement through a short messaging service using the registered mobile
number and the said return or the details of outward supplies or statement shall be verified by a
repistered mobile number based One Time Password tacility.

Fxplanation. - For the purpose of this rule, a BNl return or MNil details of outward supplies or Wil
atatcment ashall mean a returm under acction 37 or detwadla of outward aupplica under acction 37 or
statement under rale 62, Tor a tax period that has mil or 1o entey in all the Lables i FOMM Ll -
AR or FORM CETR-1 or FORM CST CMPOE, ae the eace may be,™,

4. [n the smd rules, 1o rule 80, in sub=rule (3), [or the proviso, the [ollowinge proviso shall be
substituted. namely: -
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“Provided that for the financial year 2018-2019 and 2019-2020, every registered person whose
aggregate turnover exceeds five crore rupees shall get his accounts audited as specified under sub-
section (5) of section 35 and he shall furnish a copy of audited annual accounts and a reconciliation
statement, duly certified, in FORM GSTR-9C for the said financial year, electronically through the
common portal cither directly or through a Facilitation Centre notified by the Commissioner.”,

5. In the said rules, with effect from the 20" day of March, 2020, in rule 138F, after the third
proviso, the following proviso shall be inscrted, namely: -

“Provided also that the said restriction shall not apply during the period from the 20™ day of Mareh,
2020 till the 15" day of October, 2020 in case where the return in FORM GSTR-3B or the
staternent of outward supplies in FORM GSTR-1 or the statement in FORM GST CMP-08, o5 the
casc may be, has not been furnished for the period February, 2020 to August, 2020.7,

6. In the said rules, in rule 142, in subh-rule (1A), -
(1) tor the words “proper officer shall”, the words “proper officer may” shall be substituted;
(i1) for the words “shall communicate”, the word “communicate” shall be substituted.

7. In the said rules, in FORM GSTR-1, against serial number 12, in the Tuble, in eolumn 6. in the
heading, for the words “Total value”, the words “Rate of Tax” shall be substituted.

8. In the said rules, for FORM GSTR-2A, the following form shall be substituted, namely: -

“FORM GSTR-2A
[Sec rule 60(1))
Details of auto drafted supplies

(from GSTR I, GSTR 5, GSTR-6, GSTR 7, GSTR-8, import of goods and inward supplies of goods
received from SEZ units / developers)

Month

1. | GSTIN J J

2. | (a) | Legal name of the registered person

(b} | Trade name, if any

PART A
{Amount in Rs. all Tables)
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3 Inward supplies received from a registered person including supplies atiracting reverse

charge
GSTIN [Trade/ | Invoice R [Tax | Amount of 18T [GST |Amen [Tax [Effecti
of Legal | details 'iat able tax R-3B{dment periove
suppliername € valu lilingmuade, d in dute off
F{? i statusif any whicicancel
}" (Yes/(GSTIh  |lation,
. MNa) M. e [if any
NT}rE Integ CenStaC Others nded
| o lue rated tral te/ )
e | tax  pax U]
' 1ax
| |
1 2 [ W 78 |9 [0 1 17 |18 [19 | 20
4. Amendment to Inward supplies received from a registered person including supplies
attracting reverse charge (Amendment in 3) -
Details Revised details ~ [Raflax|  Amount of P|a£: uppGST [GST |GST |Am [Tax [Eff
of te able tax ¥ 7. - fend peri el
original (% fvalu SUpPANEA (175 |1/5 BB lmenjod
Docume ) e Iy Ctmgpmoflin flin e ot
it (MNam rever .
¢ ke d g mad prigie of
E b datc statne  pal can
State/ e
oe (S freco cell
uT) :
YN Yes TIN rd 16
) No), i
' Oth ¥
_ ers) ;
No. Dat GST| Tra | N| Ty DaVal Integle StatiCe |
g [N |de |o.|pe e pe rated { BS
/ tax U
Leg tax fax
al
na
me
1 2 (3 (4 B |6 (7|8 P |10 |11 Q213 14|15 |16 (17 |18 |19 |20 |21 122
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3. Dehit / Credit noes received during current (ax period

I'tade|Credit / Debit Note|[Ra[Tax Place/Sup GSTIGSTIGST/Ame [Tux  [Effecti
GSTY Details hle |Amount of of  ply R- [R-1 R- ndmeperiod ve
IN ofLegal Yo/valutax supplanrall/s |5 BB Nt in date ol
supplname | y  etin peri [filin filin mdetvhich cancel
P Ma g od |g g | if p;mend lation,

e freve date statulany  jed if any

No NoE:meJna' Val In EE}M Ce PP fse s (GST
. e suppfe |ue gr%tr. S L (YesM,

lyplly ed |l UT /uT) e i Other

e [ype N e e (Y! Na) )

N)
1 2 3 B (5 k(7 B9 foftifi2a 13|14 [15 (16 [17 |18 [19 | 20 | 21
I |

6. Amendment to Debit / Credit notes (Amendment to 5)

Details]  Revised details R [Tax | Amount of tax | 63 1Gs [GS | I ffecti
ol Et able TR—TR—F?R— 1[ve
origina @ palu 1/5 |1/5 3B dare of]
I ([ B pert lilinfili cancel
ﬁ:ﬂm ;fu od g ig [lation
dateptat ((Others [inal il any
us )
. (Ye
s |
Mo
.1-},11!‘) TR NE}mE Fﬂ Integ Fan SmEaUT
pep.at IN | ad| o| ot at lue rated fral fic/ 5
e of |e/|.|e gupg 1ax pax (U
Sup | Le| |typly tax
plier| ga| | peryp
1 o
na
m
&
a4 |5 @7 B B o112 (13 N4 NSa17 (18 (19 20 21 | 22 |23 | 24
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PART B
7. 8D credii recefved
GETT [Teade!| 151 ITC amount GETR-6  (GETR [Amend [Tax  [TC
M of |Legal |(ISD invoice involved Period 6 ment  Period Eligib
ISD | namse |docu  details (Lo filing made, jn ility
menl (IS0 eredil dale  Glany  jwloch
detail note only) amend
g ] ed
5 Lyp|N|Da|NoDatlnteg, Cenbtate! | Cess
: c |o.fte ¢ |rated| t uT
- tax | ral |tax
Lax
l p J|4|/5|6|7| 8 | 9| 10 11 12| 13 14 15 16 |
& Amendments to ISD credir details
’(}rigina] Revised details Origin ITC amount ISD [SD JAmendm|Tax C
15D il IS0 involved GST JGST ent made perio [Eligihil
Irocument involc k-6 [R-6 d of fity
etails o Perio fiiling prigi
etails il date nal
 for ICCor
151 d
credit
note
nnly)
Ty [N DagGSTHTrad|Ty DafN [Da Integra | Cent [tat| Ce
pe . g NufEf pe fo. e oo te |ted Tax| ral e | ss
3 R | =T Tax | U
= T
ki Ta
c X
1 |2]3 |4 S |6 |7]8 |9]10]11 12 13|14 |15 |1& 17 18 |19
PART- C
9 THS and TCS Credit (including amendments thereof) received
GSTIN of | Deductor | Tax Amount | Value |Net Amount (Original /
Dedueter | Name / E- | period of | received /| of amaount Revised)
f Commereel GSTR-7 / | Gross supplies | liable | Integrated| Central State
GSTINOf | Operator | GSTR-8 | value PlLir i‘}éq tax tax | /UT tax
e VRS (Original /| (Ongi '
i f |
Amended .
Operator ) Revised)|
1 2 3 4 |5 6 7 2 a
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DA
NS

OB,
 TCS

PART-D
10. Import of goods from overseas on bill of entry (including amendments thereof)
ICEGATE Bill of entry details Amount of tax Amended (Yes! |
Reference date
Port  [No. | Date[Value| Integrated | Cess
code tax
1 ) 3| 4 5 6 5

11. Inward supplies of gonods received from SEZ units / developers on bill of entry (including
amendments thereof)

GSTIN offlrade /| [ICEGATH Bill of Entry details Amount of tax Amended
the lLegal  |Heterence | (Yes No)
Supplier pame  date TPort Integrated )
(SE7) code No. | Date | WValue o Cess

1 2 3 4 5 i) 7 B 10
Instructions:

1. Terms Used :-

d. I'1'C = Inpul Lax credit

b. 1SD — Input Service Distributor

2. lmportant Advisory: FORM GSTR-2A 15 statement which has been generated on the
basis of the information furnished by youwr suppliers in their respective FOEMS GSTR-
1,5.6,7 and 8. It is a dvnamic statement and is updated on new addition/amendment made by
your supplier in near real time. The details added by supplier would reflect in corresponding
FORM GSTR-2A of the recipient irrespective of supplier’s date of fling.




3.

g
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There may be scenarios where a percentage of the applicable rate of tax rate may be notified
by the Government. A separate ¢olumn will be provided for invoices / documents where

such rate is applicable.

Table wise Instructions:

' Table Nu. and

Instructions

iii.

v,

vi.

Heading .

3 1. The table consists of all the invoices (including invoices on
trovard —— ?rlhl;h reverse cha]ljge is :FPII?EE{W{]:ETQ?C Eof,n saved /
repeived: from & tled by your supplicrs in theu =1 and 5,
rcgistered  person | il Invoice type .
including - supplies a. R- Repular (Other than SEZ supplies and Deemed
allracling  reverse exports) ’
charge b. SEZWP- SEZ supplies with payment of tax

v, BEAWOP- SEZ supplies without payment of 1ax
d. DE- Deemed exports
e CBW - Intra-State supplies attracting 1GS'T

For every invoice, the period and date of FORM GSTR-1/5 in
which such invoice has been declared and filed is being
provided. It may be noted that the details added by supplier
would retlect 1n corresponding FORM GSTR-2A of the
recipient irrespective ol supplier’s date of filing. For example,
if a supplier files his invaice TNV-1 dated 10" November 2019
in his FORM GSTR-1 of March 2020, the invoice will be
retlected in FORM GSTR 2A of March, 2020 only. Similarly,
if the supplier files. his FORM GSTR-1 for the month of
November on 5" March 2020, the invoice will be reflected in
FORM GSTR-2A of November 2019 for the recipient.

The status of filing of corresponding FORM GSTR-IR for
FORM GSTR-1 will also be provided.

The table also shows if the invoice or debit noe was amended
by the supplier and if yes, then the tax period in which such
invoice was amended, declared and filed. Tor example, 1f a
supplier has filed his invoice INV-1 dated 10" November
2019 in his FORM GSTR-1 of November 2019, the invoice
will be reflected in FORM GSTR-2A of November, 2019. If
the supplicr amends this inveice i FORM GSTR-1 ol
December 2019, the amended inveice will be made available
in Table 1 of FORM GSTR-2A of Nceember 2019 The
original record present in Table 3 of FORM GSTR-2A of
November 2019 for the recipient will now have updated
columns of amendment made (GSTIN, others) and tax perind
of amendment as Decomber 20019,

In case, the supplier has cancelled his registration, the
effective date of cancellation will be provided.
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]

Amendment 0
Inward supplics
received  fiom a
registerad  person
including supplics
attracting  reversc
charpe

{Amendment

talzle 3)

to

i

i

The wable conpinte of smendment o invoices (ineluding inveice on
which roverse charge ia applicable) which have been anved/filed
by vour suppliers in their TORM GSTR-1 and 5.

Tax period i wlich e invoice was reporled origioally ad Ly pe
of amendment will also be provided. For axample, if a supplier
has filed his inveice TNV-1 dated 10" MNavember 2019 in his
FORM GSTR-1 of November 2019, the invoice will be reflecied
in FOBRM GETR 2A of Movember, 2019, If the supplier amends
this invoice in FORM GSTR-1 of December 2017, the amended
involce will be made available in Table 4 of FORM GSTR-2A of
December 2019, The original record precent in Table 3 of FORM
GSTR-2A of November 2019 for the recipient will now have
updated columns of amendment made (GSTIN. others) and tax
period of amendment as December 2019,

5

Debit / Credit notes
received during
current tax period

ii.

iil.

Iv.

vi.

wii.

Wiii.

. The twble consists of the eredit and debit notes (Including

credit/debit notes relating to fransactions on which reverse charge
is applivable) which have been saved/liled by yowr supplicrs i
their FORM GSTR-1 and 5.

If the credit/debit note has been amended subsequently. tax period
in which the note has been amended will also be provided.

Note Tvpe:
o Credit Mot
o Dcbit Note
Note supply type:
o K- Hegular (Other than SEX supplies and Deemed
exports)
o SEZWP- SEZ supplics with payment of tax
o SEAWOP- 5EY supplies without payment of tax
o DE- Deemed exports

o CBW - Intra-State supplies attracting IGST

For every credit or debit note, the period and date of FTORM
GSTR-1/5 in which such credit or debit note has been declared
and filed is being provided. It may be noted that the details added
by supplier would reflect in corresponding FORM GSTR-ZA of
the recipient irrespective of supplier’s filing of FORM GSTR-1.
For example, if a supplier files his credit note CN-1 dated 10"
MNovember 20019 in his FORM GSTR-1 of March 2020, the credit
note will be reflected in FORM GS'TR-2A of March, 2020 only.
Similarly, if the supplier files his FORM GSTR-1 for the month of
MNovember on 5" March 2020, the credit note will be reflected in
FORM GSTR-2A of November 2019 for the recipient.

The status of filing of corresponding FORM GSTR-3B of
suppliers will also be provided.

The table also shows if the credit note or dehit note has hoen
amended subsequently and iff yes, then the tax period in which

such eredit note or debit note was amended, declared and filed.
In case, the supplier has cancelled his registration, the effective

8
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date of cancellation will be displayved.

t 1. The table consists of the amendments to credit and dehit notes
[ —— - (including credit'debit notes on which reverse charge 1s
Debit/Credit applicable) which have been saved/filed by your suppliers in their
notes{ Amendment FORM GSTR-1 and 5
to 5) ii. Tax period in which the note was reported originally will also he
provided. .
7 i. The table consists of the details of the ISD invoices and ISD credit

ISD credit received

i.

i,

iv.

notes which have been saved/filed by an input service distributor
in their FORM GSTR-6.

Document Type :

= ISD Involec

= ISD Credit MNote

If ISD credit note is issued subseguent to issue of ISD invoice,
original invoice number and date will also be shown against such
credit note. In case document type is ISD Inveice these columns
would be blank

For every ISD invoice or ISD eredit note, the period and date of
FORM GSTR-6 in which such respective invoice or credit note
has been declared and filed is being provided.

. The status of eligibility of I'l'C on ISD invoices as declared in

FORM GSTR 6 will be provided.

vi. The status of cligibility of ITC on ISD credit notes will be
provided.

g i. The table consists of the details of the amendments to details of
Amendment to ISD Lhcllﬂp mTO.IFCF: anjlzl'icxdlt “:[“c'ﬁ 1.1:.'3!;:& h;:.rseTl;ﬁin saved/filed
crﬁilt mmlvtd- VoIl LHprul sl YIRS UisTLLERALLE L FI=T] =L,

9 1. The table consisis ol the details of TDS and TCS credit from
TDS / TCS credit FORM GSTR-7 and FORM GSTR-8 and its amendments in a ax
received period..

. A separale [aeilily will be provided on the sounnen portal o
accept/ reject TDS and TCS credit.

10 & 11 1. The table consists of details of IGST paid on imports of goods
Details of Tempicit from ;verse&s andf SEZ units / developers on bill of entry and
of gﬂﬂdﬁ from OMeRAMmaent thercor.
overscas on bill of | ii. The ICEGATE reforence date i3 the date from which the recipient
entrv  and  from 15 eligible to take input tax credit.

SEZ  units  and iii. The table also provides if the Bill of entry was amended.
developers and

their respective [iv. Information is provided in the tables based on data received from
amendments ICEGATE. Information on certain imports such as courier imports

may uot be available.
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Y, In the said rules, in FUORM GSTR-5, -
(i). in the table, -
() in serial number 2, after entry (c), the following entries shall be inserted, namely: -

“(d) ABRN Auto Populated

@) Date of ARN -Auto Populated.™;

(b) in serial nunber 10, -

(A) in the heading, after the words, *Total tax liability™, the brackets and words “(including reverse
charge liability, if any)”, shall be inserted; _

(B) after serial number 108 and the entry relating thereto, the following serial number and entry
shall be inserted, namely, -

10C, On aecount of inward supp]ie_s liable to reverse churgé

i R

(11} in the instruclions, -

(a) for paragraph 7, the following paragraph shall be substituted, namely: -

T Tnvoice-level inlbrmation, rate-wise, pertaining to the tax period should be reported as
under:

(i.) for all B w B supplies (whether inter-State or intra-State), invoice level details should
be upleaded in Table 5;

(ii.) for all inter-state B o C supplies. where invoice value is more than Rs. 250,000/ (I3
to C Large) invoice level detail to be provided in Table 6: and

(iii.) for all B to C supplies. other than those reported in table 6, shall be reported in Table
T providing State-wise summary of such supplies.”™;

(b) in paragraph 8, in clause (i), after the words, “invoice value is more than”, the word
“rupees”, shall be nserled,

(¢) for puragraph 10, the [ollowing paragraph shall be substituted, namely: -

*10. Table 10 consists of tax liability on account of outward supplies declared in the current
tax period and negative ITC on account of amendment to import of goods in the current tax
period. Inward supplies attracting reverse charge shall be reported in Part C of the table.™,

10. In the said rules, in FORM GSTR-5A, -

(i) apainst serial number 4 and entries relating therete, the following entries shall be
inserted, namely: =

10
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“4{a) ARN:

4{b) Date of ART™;

(1) Lor serial mouber 6, the Tollowing shiall be substiiutel, naoely: -

“6. Caleulation of interests or any other amounl
tA o in Rupnwees)

Sr. Description Place of |, Amount due (Interest! Other)
MHuo. supply
{State/UT)
Integrated tax Cess

1 2 3 4 5

I. [ntcrest

2. [Dihers

Total

(ii1). for serial number 7, the following shall be substituted, namely: -

47, Tax, interesi and any siher amoouni payable and paid

(Amount in Rupees)

Sr. Mo, Deseription Amoint payable Dehit Apviount paid
Integrated | Coss enity | Intcgrated Cras
1N . ax
1 2 3 4 5 fi 7
1. Tax [iability
{based on Table 5
& 5A) .
2. Intlerest
ibased on Table 6)
3. Others (based on
Table G)

11, In the said rules, in FORM GSTR-9, =

(1) m the l'able, -

(a) apainst serial number 8C, in column 2, for the entry, the following entry shall be

substituted, namely: -

“ITC on inward supplies (other than imports and inward supplies liable to reverse
charge but includes services received from SEZs) received during the financial year but

availed in the next financial vear up to specified period™;

(b} against P't. V. for the heading, the following heading shall be substituied. namely: -

“Particulars of the transactions for the financial vear declared in returms of the next

financial yvear till the specified period.”;

(11} in the instructions, -

{a) after paragraph 2, the following entry shall be inscﬁlcd‘ namely,-
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“ZA. In the Table, against serial numbers 4, 3, 6 and 7. the taxpayers shall report the values
pertaining to the finaneial vear only. The value pertaining to the preceding financial vear
shall not be reported here.”

(b} in paragraph 4, -

(A) after the words, letiers and figures, “that additional Liability for the I'Y 2017-
I8 or FY 2018-197, the word, ietters and figures “or FY 2019-207 shall be
inserted;

{I3) in the Table, in second column, for the letters, figures and word “I'Y 2017-18
and 2018-19” wherever they occur, the letters, figures and word “FY 2017-
18, 2018-19 and 2019-20" shall be substituted;

(c) in paragraph 5, in the Table, in second column, -

(A) against serial number 6B, afier the entries, the following entry shall be
inserted, namely: -

“For FY 2019-20, the registered person shall report the breakup of input tax
credit as capital goods and hdave an option to either report the breakup of the
remaining amount as inputs and input services or report the entire remaining
amount under the “inpuls“ row only.™;

(B) against serial number 6C and serial number 61, -

(i) after the entry ending with the words “entire input tax credit under the
“inputs” row only.”, the following entry shall be inserted, namely: -

“For FY 2019-20, the registered person shall report the hreakup of input
tax credit as capital goods and have an option to either report the breakup
of the remaining amount as inputs and input services or report the entire
remaining amount under the “inputs™ row only.";

{i1) in the entry ending with the words, figures and letters “Table 6C and
6D in Table 6D only.”, for the letters, figures and word “FY 2017-18 and
2018-19", the letters, figures and word “FY 2017-18, 2018-192 and 2019-
207 shall be substituted,;

(C) against serial number 6E, after the entry, the following entry shall be
inserted, namely: -

“For FY 2019-20. the registered person shall report the breakup of input tax
credit as capital goods and have an option to either report the breakup of the
remaining amount as inputs and input services or report the entire remaining
amount under the “inputs™ row only.™:

(D) against serial number 7A, 7B, 7C, 7D, 7E, 7F, 7G and 7H. in the entry. for
the letters, figures and word “FY 2017-18 and 2018-19", the letters, figures
and word “FY 2017-18, 2018-19 and 2019-20" shall be substituted.:

12
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(F)

Tripura Gazette, Extraordinary Issue, December 23, 2020 A. D.

against serial pumber 8A after the entry, the following entry shall be
inzerted, namely: -

“Four FY 201920, it inay be noled that the details o FORM GSTR-2A
generated as on the 1st November, 2020 shall be auto-populated in this
table.™:

against serial number BC, for the entries, the following entry shall be
substituted, namely:-

“Apprepgate value of inpul (x eredil availed on all inward supplies (except
those on which tax is payable on reverse charge basis but includes supply of
services received from SEZs) received during the financial year tfor which
the annual return 1s being filed tor but credit on which was availed n the
next financial year within the period spécificd under Scction 16{4) of the
CGST Act, 20177

{d} in paragraph 7, —

(A)

(B)
()

aller the words and ligures “April 2019 to September 2019.7, the following
shall be inserted, namecly: -

“For FY 2019-20, Part V consists of particulars of transactions [or the
previous [nancial year bul paid in the FORM GSTR-3B between April
2020 to September 2020.7;

in the Table, in second column, -

againat serial number 10 & 11, after the entries, the following entry shall be
inserted, namely: -

“For FY 2019-20, Detailz of additions or amendments to any of the supplies
already declared in the returns of the previous financial year but such
amendments were furnished in Table 9A, Table 9B and Table 9C of FORM
GSTR-1 of April 2020 to September 2020 shall be declared here.”;

(I1) against serial number 12, -

(1) in the entry beginning with the word, letters and figures "Tor I'Y
2018=19" after the words “for filling up these details.”, the following
cntry shall be inserted, namely: -

“For FY 2019-20, Aggregate value of reversal of 1'1C which was
availed in the previous financial year but reversed in returns filed for
the momths of April 2020 to September 2020 shall be declared here.
Table 4(B) of FORM GSTR-3B may be used for filling up these
details. For FY 2019-20, the registered person shall have an option
to not fill this table.™,

(2) in the entry beginning with the word, letters and figures “For FY
2017-18" and ending with the words “an option to not fill this
table.”, for the letters. figures and word “FY 2017-18 and 2018-197,
the letters, figures and word “FY 2017-18, 2018-19 and 2019-20"
shall be substiluied;

13
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(II1) against serial number 13, —

(1) in the entry beginning with the word, letters and figures “For FY
2018-19" afler the words, lellers and lpures “in e aonual relurn foy
FY 2019-20.7, the following entry shall be inserted, namely: -

“For FY 2019-20, Details of ITC for goods or services received in the
previous financial year but ITC for the same was availed in returns
fled lor the momby of April 2020 W Sepiemmber 2020 shall be
declared here. Table 4(A) of FORM GSTR-3B may be used for
filling up these details. llowever, any ITC which was reversed in the
FY 2019-20 as per second proviso to sub-section (2) of section 16 but
was reclaimed in FY 2020-21, the details of such ITC reclaimed shall
be turnished in the annual retorn for Y 2020221 ™

{2} in the entry beginning with the word, letiers and figures “For FY
2017-18" and ending with the words “an option to not fill this table.”,
for the letters, figures and word “FY 2017-18 and 2018-19", the
letters, figures and word “FY 2017-18, 2018-19 and 2019-20" chall he

substituted,;

(e) in paragraph 8, in the Table, in second column, for the letters, figures and word “I'Y
2017-18 and 2018-19" wherever they occur, the letters, figures and word “FY 2017-
18, 2018-19 and 2019-207 shall be substituted

12, In the gaid rules, in FORM GSTR-9C, in the instructions, -

(1) w paragraph 4, in the Table, m second column. for the letters, fipureg and word “FY
2017-18 and 2018-19" wherever they occur, the letters, fipures and word “FY 2017-18,
201 &-19 and 2019-20" shall be substituted;

(ii) in paragraph 6, in the Table, in second column, for the letters, figures and word “FY
2017-1% and 2018-1%" wherever they occur, the letters, figures and word “TY 2017-18,
2018-19 and 2019-20" shall be substituted.

13. In the said rules, in FORM GST RFD-01, in Annexure-1, in Statement-2. in the heading the
brackets, word and letters “(accumulated ITC)", shall be omitted.

14. In the said rules, in FORM GST ASMT-16, for the table, the following table shall be
substituted, namely. -

“Sr. [Tax [Tumover|Tax Act POS  [Tax [Interest Penalty [Fee |Others|Total
Mo, [Hate Period {Place
From To of ||
Supply)
2 3 = 5|16 T & 9 10 11 12 13
Total
I

14
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15, In the said rules, in FORM GST DRC-01, after entry (¢), for the table, the following table shall
be substituted, namely: -

“Sr. | Tax| Turmover| Tax Act| POS Tax| Interest| Penalty | Fee| Others| Total
No. | e Period (Place
of

From | Te Supply)

Total

L
v

16. Inthe said rules, in FORM GST DRC-02, aficr cntey (¢), for the table, the following table shall
be substituted, namely: -

“gr. | Tax| Turnover | Tax Act| POS Tax| Intere| Penalty | Fee| Othe| Total
e i il s
No. ik Penod (Plﬂ.ﬂﬂ 5
- of
Supply)
From | To
1 |2 [3 4 5|6 |7 g8 |9 10 11|12 [13
Total “,
|

17. In the said rules, in FORM GST DRC-07, afler serial number 5, for the table, the following
table shall be substituted, namely: -

FSr. Tax [Turnover [Tax Period [Act [POS Tax [Interest Penalty [Fec (thers [Total
Rate From [To (Place
M w,
of
Supply)
1 [ 2[ 3 |4-18]6)| F 8 9 0 | 11| 12 | 13
Total | o y

15
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18, In the said rules, in FORM GST DRC-08, after serinl number 7, for the table, the following

table shall be substituted, namely: -

“Sr. [Tax [Twmover Tax Period [Act [POS  [Tax [interest [Penalty [Fee |Otherd Total
No. te From [To il;t]acle

Supply) |
1] 2 4 [s5[e| 7 | 8] 9 0 [11] 12] 13
Tuotal -

19. In the said rules, in FORM GST DRC-09, for the table. the following table shall be substituted,

namely: -

“Act

Tax/Cess

Interest

Penalty

Fee

(thera

Total

1

3

4

&

Integrated
tax

Central (ax

State/UT
tax

Cesg

Taotal

20. In the said rules, in FORM GST DRC-24, for the table, the following table shall be substituted,

namely:
[“Act Tax | Interest | Penalty Feo Other Dues | Total
Arrears
1 2 3 4 5 & 7

Central tax B
State / UT tax -
Integrated tax
Cless b

16
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21. In the said rules, in FORM GST DRC-25, for the table, the following table shall be substituted,

namely: -

“Act Tax Interest | Ienalty Fee Other Tatal |
Dues | Arrears |
] 2 3 B 4 5 f T
Central tax '
State / UT tax
Integrated tax
Cess . "
By order of the Governor,
N
22]12]20w

(Dr. Vishal Kumar, TAS)
Joint Secretary
(rovernment of Tripura
Finance Department

Note: The principal rules were published in the Tripura Gazette, Extraordinary Issue, vide
notification No.F.1-11{91)-TAX/GST/2017, dated the 22™ June, 2017, published vide number 206,
dated the 22™ June, 2017 and last amended vide natification No.F.1-11(91)- TAX/GST/2020(Part-
V), dated the 3" December, 2020, published vide number 2475, dated the 4™ December, 2020,

Printed at the Tripura Government Press, Agartala. 17
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Agartala, Tuesday, December 29, 2020 A. D., Pausa 08, 1942 S.E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMNMERNT OF TRIPLURA
FINANCE DEPARTMENT
(TAXES & EXMNCISE)

BOLF -1 1091 -TAXN/GET2020(Par-111 Dated, Agamala, the 200220000,
NMOTIFICATION

Iy exercize of the powers conferred by section 164 af the Tripura Stale Goods and Services
Tax Aect, 2017 (Tripura Act Mo, 9 of 2017), the Statc Government, on recommendations of the
Council, hereby makes the following rules further o0 amend the Tripura State Goods and Services
Tax Rulcs, 200 7, namely: -

1. Bhort title and commencement. - (1) These rules may be called the Tripura State Goods and
Services Tax (Thimeenth Amendment) Rules, 20240,

(2} Save as otherwise provided in these rules, they shall come into force on 10" day of Movember,
2020

Z. In the Trhnpurn State Goods and Services Tax Rules, 2010 7 (hereafier in this sotifcation referred
to as the said rules), for rule 59, the following rule shall be substiteted with effect from the 1% day
af January, 2021 namely: -

- Form and manner of furnishing details of outward supplies.- (1} Everw registered
person, other than a person referred to in section 14 of the Integrated Goods and Serviees Tax Act,
2007 (13 of Z01T), required to furnish the details of outward supplies of goods or services or both
under section 37, shall farnish such details in FORM GSTR-1 for the month or the guarter, as the
caze may be. electronically through the common portzl, clither direcily or through a Fecilitation
Centre 25 mav be notificd by the Commissioner

(Z) The registered persons required e fumish returmn for every guarer under proviso o sub-
sectiom {1} of section 39 may formish the details of such outward supplics of goods or scrvices o
both 10 & registered person, as he may consider necessary, for the first and second months of a
quarter. up o o cumulative value of fifiyv lakh rupees in ench of the months.- using invoice
furnishing facility (hercafier in thiz notification reiomed 1o as the “IFEF™) clectranically on the
commaon portal, dely authenticated in the manner prescribed under rule 26, from the 12 day of
the month suceesding such month 1l the 13" day afthe said month

{13} The details of culward suppliecs furnished wsing the IFF, for the first and second months of a
quarier, shall not be fumished in FORM GSTR-1 fior the soid guarer

(4YThe details of owtward supplies of goods or services or both farmished 0 FORM GSTR-1
shall inclede the—

[a} invoice wise details of all -
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(1) inter-State and intra-State supplies made to the registered persons; and

{ii) inter-State supplies with inveice value more than two and a half lakh
rupees made to the unregistered persons;

(b)) consolidated details of all -
(i) intra-State supplies made to unregistered persons for each rate of tax; and

(ii) State wise inter-State supplies with invoice value upto two and a half lakh
rupecs made 1o unregisterad persons for each rate of tax;

{chdebit and credit notes, if any, isswed during the month for invoices issued
previously,

(5) The details of outward supplies of goods or services or both furnished using the IFF shall
include the —

{a) invoice wise details of inter-State and intra-State supplies made to the registered persons;

(b} debit and credit notes, if any, issued during the month for such invoices issued
previously.™.

3. In the said rules, for rule 60, the following rule shall be substituted with effect from the 1" day
of January, 2021, namely: -

“60. Form and manner of ascertaining details of inward supplies.- (1)The details of outward
supplies furnished by the supplier in FORM GSTR-1 or using the IFF shall be made available
electronically to the concerned registered persons (recipients) in Part A of FORM GSTR-2A, in
FORM GSTR-4A and in FORM GSTR-6A through the common portal, as the case may be.

{2)The details of invoices fumished by an non-resident taxable person in his retum in FORM
GSTR-5 under rule 63 shall be made available to the recipient of credit in Part A of FORM
GSTR 2A electronically through the common portal.

(3)The details of invoices furnished by an Input Service Distributor in his return in FORM
GSTR-6 under rule 65 shall be made available to the recipient of credit in Part B of FORM
GSTR 2A clectronically through the common portal.

(4)The details of tax deducted at source furnished by the deductor under sub-section (3) of section
3% in FORM GSTR-7 shall be made available to the deductee in Part C of FORM GSTR-2A
electronically through the common portal

(5)The details of tax collected at source fumished by an e-commerce operator under section 52 in
FORM GSTR-8 shall be made available to the concerned person in Part C of FORM GSTR 2A
electronically through the common portal.
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(&) The detsilz of the integrated tax paid on the import of goods or goods brought in domestic
Tariff Area from Special Economic Zone unit or a Special Fconomic Zone developer on a bill of
entry shall be made available in Part D of FORM GSTR-2A clectronically through the common

porial.

{71 An auto-drafted statement containing the details of input tax credit shall be made available o
the registered person in FORM GSTR-2B, for every month, electronically through the common
portal, and shall consist of -

(1} the details of outward supplies fumished by his supplier, other than a supplier required
to furnish retum for every quarter under proviso o sub-section (1) of section 39, in FORM
GSTR-1, between the day immediately after the due date of funishing of FORM GSTR-
1 for the previous month to the due date of furnishing of FORM GSTR-1 for the month,

(ii} the detailz of invoices fumished by a non-resident taxable person in FORM GSTR-5
and details of invoices furnished by an Input Service Distributor in his retum in FORM
GSTR-6 and detsils of outward supplies fumished by his supplier, required to furnish
return for every guarter under proviso to sub-section (1) of section 39, in FORM GSTR-1
or using the [FF, as the case may be, -

(a)}for the first month of the quarter, between the day immediately after the due date
of furnishing of FORM GSTR-1 for the preceding guarter to the due date of
furnishing details using the IFF for the first month of the guarter;

() Ii'-::ur the second month of the quarter, between the day immediately afier the due
date of farmishing details using the IFF for the first month of the quarter to the due
diate of furnishing details using the IFF for the second month of the quartier;

{c) for the third month of the quarter, between the day immediately after the due
date of furnishing of details using the IFF for the second month of the quarter to the
due date of furmishing of FORM GSTR-1 for the quarter;

(i} the details of the integrated 1ax paid on the impon of goods or goods brought in the
domestic Tariff Area from Special Economic Zone unit or a Special Economio Zone
developer on a bill of entry in the month.

(8) The Statement in FORM GSTR-2B for every month shall be made aveilable to the registered
person,-

{i) for the first and second month of a quarter, a day after the due date of furnishing of details of
outwird supplies for the said month, in the IFF by & registered person required to furmmish retum
for every guarter under proviso to sub-section (1) of scction 3%, or in FORM GSTR-1 by a
registered person, other than those required to fumish return for every quarter under proviso Lo
sub-section (1) of section 39, whichever is later;
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(ii) in the third month of the quarter, a day afier the due date of furnishing of details of outward
supplics for the said month, in FORM GSTR-1 by a registered person required to furmish return
for every quarter under proviso to sub-section (1) of section 39.%

4. In the said rules, in rule 61, after sub-rule (5), the following sub-rule shall be insered, namely: -

“{6) Every registered person other than & person referred to in section 14 of the Integrated Goods
and Services Tax Act, 2017 (13 of 2017} or an Input Service Distributor or a non-resident taxable
person or & person paving tax under section 10 or section 51 or, as the case may be, under section
52 shall furnish a retarn in FORM GSTR-3B, clectronically through the common porial either
directly or through a Facilitation Centre notified by the Commissioner, on or before the twentieth
day of the month succeeding such tax period:

Provided that for taxpayers having an aggregate turnover of up to five crore rupees in the previous
financial year, whose principal place of business is in the States of Chhattisparh, Madhya Pradesh,
Gujarat, Maharashira, Karnataka, Goa, Kerala, Tamil MNado, Telangana, Andhra Pradesh, the
Union territories of Daman and [iu and Dadra and Nagar Haveli, Puducherry, Andaman and
Micobar Islands or Lakshadweep, the retum in FORM GSTR-3B of the said mules for the months
of October, 2020 to March, 2021 shall be fumished electronically through the common portal, on
or before the twenty-sccond day of the month succeeding such month:

Provided further that for taxpayers having an aggregate tumnover of up to five crore rupees in the
previcus financial year, whose principal place of business is in the States of Himachal Pradesh,
Punjab, Uttarskhand, Haryana, Rajasthan, Uttar Pradesh, Bihar, Sikkim, Arunachal Pradesh,
Napaland, Manipur, Mizoram, Tripura, Meghalaya, Assam, Wesl Bengal, Jharkhand or Odisha,
the Union territories of Jammu and Kashmir, Ladakh, Chandigarh or Delhi, the return in FORM
GSTR-3B of the said rules for the months of Gctober, 2020 10 March, 2021 shall be furnished
electronically through the commeon portal, on or before the twenty-fourth day of the month
succeeding such month.”™

5. In the said mules, for rule 61, the following rule shall be substituted with effect from the 19 day
of January, 2021, namely: -

61, Form and manner of furnishing of return.-(1) Every registered person other than a person
referred 1o in section 14 of the Integrated Goods and Bervices Tax Act, 2007 {13 of Z017) or an
Input Service Distributor or a non-resident 1axable person or a person paying tax under section 10
or section 51 or, o8 the case mey be, under section 32 shall furnish a return in FORM GSTR-3B,
elcctronically through the common portal either direcily or through a Facilitation Centre notified
by the Commissioner, as specified under —

(i) sub-gection (1) of section 39, for each month, or part thercof, on or before the twentieth day of
the moath succeeding such month:

{ii} provise to sub-section (1) of scction 3%, for each quarter, or part thereof, for the class of
registered persons mentioned in column (2) of the Table given below, on or before the date
mentioned in the corresponding entry in column (3} of the said Table, namely:—
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Table _—
s Class of registered persons Due Date
Mo,
(1) (2) | (3)
1. | Registered persons whose principal place of business is in the | fwenty-fourth day of
State of Tripura, the month succeeding
| glich guarier.

{2)Every registered person required to furnish return, under sub-rule (1) shall, subject to the
provisions of section 49, discharge his liability towards tax, interesi, penalty, fees or any other
amount payable under the Act or the provisions of this Chapter by debiting the electronic cash
ledger or eléctronic credit ledger and include the details in the return in FORM GSTR-3B.

{3)Every registered person required to furnish return, every quarter, under clause (ii) of sub-rule
{1} shall pay the tax due under proviso to sub-section (7) of section 39, for each of the first two
months of the quarter, by depositing the said amount in FORM GST PMT-06, by the twenty fifth
day of the month succeeding such month:

Provided that the Commissioner may, on the recommendations of the Council, by
notification, extend the due date for depositing the said amount in FORM GST PMT-06, for such
class of taxable persons as may be specified therein:

Provided further that any extension of time limit notified by the Commissioner of Central
tax shall be deemed to be notified by the Commissioner:

Provided also that while making a deposit in FORM GST PMT-06, such a registered
person may —

{a) for the first month of the guarter, take into account the balance in the electronic
cash ledpger.

{b) for the second month of the quarter, take inte account the balance in the
electronic cash ledger excluding the tax due for the first month.

{4) The amount deposited by the registered persons under sub-rule (3) above, shall be debited
while filing the return for the said quarter in FORM GSTR-3B, and any claim of refund of such
amount lying in balance in the electronic cash ledger, if any, out of the amount so deposited shall
be permitted only afier the return in FORM GSTR-3B for the said quarter has been filed.™.

6. In the said rules, after rule 61, the following rule shall be inserted, namely: -

“61A. Manner of opting for furnishing quarierly return.- (1) Every registered person
intending to fumnish retum on & guarterly basis under proviso to sub-section (1} of section 39,
shall in accordance with the conditions and restnictions notified in this regard, indicate his

5
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preference for fumishing of returmn on & quarterly basis, electironically, on the common portal, from
the 1¥ day of the second month of the preceding quarier till the last day of the first month of the
quarter for which the option iz being exercised:

Provided that where such option has been exercised once, the said repistered person shall
continue to furnish the refurn on a quarterly basis for future tax periods, unless the said registered
person,—

{a) becomes ineligible for fumishing the return on a quanerly basis as per the conditions
ond restrictions notified in this regard; or

(b} opts for furnishing of return on & monthly basis, electronically, en the common portal:

Provided further that a registered person shall not be eligible 1o opt for furnishing quarterly
return in case the last return due on the date of exercising such option has not been furnished.

{2) A registered person, whose apggregate turnover exceeds 5 crore rupees during the current
financinl vear, shall opt for furnishing of return on a monthly basizs, electronically, on the commaon
portal, from the first month of the quarier, succeeding the guarier during which his aggrepate
tumover excecds 5 crore rupecs.

7. In the said rules, in rle 62,

{1} in sub-rule I{I}, the words, Ggures, letters and brackets “or paving tex by availing the
benefit of notification of the Government of Tripura, Finance Department No. 0272019
State Tax (Rate), dated the #" March, 20159, published in the Tripura Gazette,
Extranrdinary Tssue, vide number 545, dated the 8" March, 2019." shall be omitted;

(i} in sub-male (4), the words, figures, letters and brackets “or by availing the bencfit of
notification of the Government of Tripura, Finance Department Mo, 022009 Sate Tax
(Rate), dated the 8 March, 2019, publis]_jcd in the Tripura Gazetie, Extraordinary Issue,
vide number 543, dated the 8" March, 2019.” shall be omitted;

{iii)in the explanation 1o sub-rule (4), the words, figures, letters and brackets “or opting for
paving tax by availing the benefit of notification of the Government of Tripura, Finance
Department No. 02/2019- State Tax (Rate), dated the 8" March, 2019, published in the
Tripura Gazeite, Extraordinary Issue, vide number 345, dated the &" March, 2019.7 shall be
omitted;

{iv)sub-rule {6) shall be omitted.

7. In FOEM GSTR-1, in the Instructions, afier senial number 17, the following instrsction shall
be inserted, namely:-

“18. It will be mandatory to specify the number of digits of HSN code for goods or services that a
class of registered persons shall be required to mention as may be specified in the notification
isgued from time 1o time under proviso to rale 46 of the said rules,
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No. 2626 Registered No. N. E. 930.

GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Tuesday, December 29, 2020 A. D., Pausa 08, 1942 S.E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINAMNCE DEPARTMENT
(TAXES & EXCISE)

MOF I1-1 1091 »-TAXKMGE T 2020{Pan-11T) Drated, Agartala, the 299272020,

NOTIFICATION

In exercise of the powers conferred by proviso to sub-section (1) of section 39 read with
proviso to sub-section (7) of section 3% of the Tripora State Goods and Services Tax Act, 2017
(Tripura Act Mo, 9 of 2017) (hereafier in this notification referred W as the said Act). the
Giowernmment, on the recommendations of the Council, herchy notifies the registered persons, other
than a person referred 1o in section 14 of the Inmeprated Goods and Services Tax Act, 2017 (13 of
2017}, having an apgregate turnover of up to five crore rupees in the preceding financial year, and
who have opted to Furnish a return for every quarter, under sub-rule (1) of rule 61.A of the Tripura
State Groods and Services Tax Rules, 2017 (hersafier in this notification refermmed to as the said
miles) as the class of persons who shall, subject to the following conditions and restrictions, furmish
a retum for every quarter from Janeary, 2021 onwards, and pay the tax due every month in
accordance with the proviso o sub-section (7) of section 39 of the said Act, namely: —

{i) the return for the preceding month, as due on the dale of exercising such oplion, has
been furmished:

(ii} where such opiion has been exercised once, they shall continue 1o furnizh the retum as
per the selecied option For Puture tax pericds; wnless they revise the same.

X} A regisiered person whose aggregate turnover crosses five crore rupess during a guarter i
a financial year shall not be eligible for fumishing of return on quarterly basis from the first month
of the suecesding guanier.

(3} For the registered person falling in the class specified in column (2) of the Tabkle below, who
hawve furnished the return for the tax period Ootober, 2020 on or before 0™ Movember, 2020, &
shall be deemed that they have opted under sub-rule (13 of rule 814 of the said rules for the
monthly or guarterly furnishing of retum as mentioned in column (3) of the said Table:-

Table

s ) 5 2 ) | Deemed |
No. Class of registered person Option |
(1) - @) - I @ |
1. Repistered persons having agprepate turnover of up to 1.5 crore Cuarterly |

| rupees. who have furnished FORM GSTR-1 on quarterly bazis in the relurm

current finamcial vear

= | Regisiered persons having agpregate tamover of up to 1.5 erore Monthly |

rupees, who have fumished FORM GSTR-1 on monthly basis in the returm

| current financial year
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X Registered persons having aggregate turnover more than 1.5 crore
rupees and up to 5 crore rupees in the preceding financial year

Quarterly
return

(4) The registered persons referred to in column (2) of the said Table, may change the default
option electronically, on the common portal, during the period from the 5m day of December, 2020

to the 31* day of January, 2021,

By order of the Governor,

Vi

(Dr. Vishal Kumar, IAS)
Joint Secretary
Government of Tripura
Finance Department

Printed at the Tripura Government Press, Agartala.



No. 2624 Registered No. N. E. 930.

TRIPURA GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Tuesday, December 29, 2020 A. D., Pausa 08, 1942 S.E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-11(91)-TAX/GST/2020(Part) Dated, Agartala, the 29/12/2020.

NOTIFICATION

In exercise of the powers conferred by sub-section (2) of section 1 of the Tripura State
Goods and Services Tax (Third Amendment) Act, 2020 (Tripura Act No. 20 of 2020)
(hereinafter referred to as the said Act), the State Government hereby appoints the 1% day of
January, 2021, as the date on which the provisions of sections 3,4, 5,6, 7, 8, 9, 10 and 14 of
the said Act shall come into force.

By order of the Governor,

Vests)

(Dr. Vishal Kumar, IAS)
Joint Secretary
Government of Tripura
Finance Department

Printed at the Tripura Government Press, Agartala.



No. 2625 Registered No. N. E. 930.

GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Tuesday, December 29, 2020 A. D., Pausa 08, 1942 S. E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(TAXES & EXCISE)

NO.F.1-11(91)-TAX/GST/2020(Part-II) Dated, Agartala, the 20/12/2020.

NOTIFICATION

In exercise of the powers conferred by section 168A of the Tripura State Goods and
Services Tax Act, 2017 (Tripura Act No. 9 of 2017), the Government, on the
recommendations of the Council, hereby makes the following further amendment in the
notification of the Government of Tripura in the Finance Department, No.F.1-11{91)}-
TAX/GST/2020(Part-IV), dated the 21% May, 2020, published in the Tripura Gazette,
Extraordinary Issue, vide number 1230, dated the 21% May, 2020, namely:-

In the said notification, in the first paragraph, in the proviso to clause (i),

(i) for the words, figures and letters “29th day of November, 20207, the words, figures
and letters “30th day of March, 2021” shall be substituted.

(ii) for the words, figures and letters “30th day of November, 2020", the words,
figures and letters **3 1st day of March, 20217 shall be substituted.

2. This notification shall be deemed to have come into force with effect from 1st day of
December, 2020.

By order of the Governor,

Vet~
(Dr. Vishal Kumar, 1AS)
Joint Secretary

Government of Tripura
Finance Department

MNote: The principal notification No.F.1-11{91)}-TAX/GST/2020(Pari-1V), dated the 21 May,
2020 was published in the Tripura Gazette, Extraordinary Issue, vide number 1230, dated the
21% May. 2020 and was last amended by notification Ne.F.1-11{91)-TAX/GST/2020(Part-V),
dated the 29" September, 2020, published in the Tripura Gazette, Extraordinary Issue, vide
number 1950, dated the 29" September, 2020.

Printed at the Tripura Government Press, Agartala.



